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DR. G. VIJAY MOHAN REDDY
{Andhra Pradesh): Mr. Vice-Chair-
man, Sir, I wholeheartedly support
the Bill and all the sectiong that are
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in the Bill and also the penal punish-

mentg that have been stated in  the

Bill, We know that with the adop-

tion of the flag our freedom move-

ment got greal impetus and with our
national anthem and with our nation-
al song, the freedom fighters also got
great inspiration. As a student, I can
well remember that in Madras Medi-
ca] College during the Quit India
Movement, the students hoisted the

national flag on the Medical College -
Hoste] building, The British Govern-
ment used force to pull down the flag.

But the students did not allow it.

There were arrests and lathi-charge

and any amount of repression but
the students did not bend. Finally
the gtudents had to leave the hostel.

About 250 students left the hostel and
formed the Swarajya Bhavans where-
ver they resided. Ag  groups they
occupied houseg called Swarajya
Bhavans and they were the centres of
activity. That is why the flag has
been defended.

Sir, you know quite well that in
Hyderabad during the time of the
erstwhile Nizam there wag an agita-
tion and with the song of Vande Ma-
tram, thousands of students, workers
and other patrioty were arrested and
students had to leave in great num-
bers and go and study in Nagpur Uni-
vesity because Vande Matram  was
prohibited. Al] this is there in the
history of our national movement.
And today our jawans are fighting
under this flag {0 safeguard our bou-
ndaries. With the song of national
anthem on their lips and the national
flag flying over their heads, they are
laying down their lives to defend our
country to safeguards our borders.
How can we forget -and how can we
allow any person or group of persons
to do acts as has been mentioned,
which are going to violate the sanc-
tity of all these.

Then, Sir, another piece of work
from the chapter of our national mo-
vement or freedom movement, I want
to refer to in thig connection. After
all, we were in Madras Province.
The Madrag Province had An-
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dhras, Tamilians, Kannadigas
and also Malayalees. The other sec-
tions of the people were in Hydera-
bad, Nizam dominion; so also in My-
sore State; so also in Travancore-Co-
chin State, Like that, the Britishers
bifurcateq us. To kill nationalism,
they divided our people. And part of
this national movement was to unite
the people through Granthalaya mo-
vemen!, through literary movement,
to see that fraternity relations are
built up between the people speaking
the same language so that communi-
cation may be easy and intercourse
between person to person is  easy.
That was the evolution. That is how
finally when the Congress Party for-
med Provincial committees, they were
known as Andhra Provincial Com-
mittee, Karnataka Provincia] Com-
mittee, Tamil Nadu Provincial Com-
mittee and Kerala: Provincial Com-
iittee. , And this was the inspiration
which made people united. People
who were on both sides of the border,
for example, the Telugus on the bor-
der of Nizam State, people on both
sides were mixing together and buil-
ding up common traditions; same way
the Kannaadigas and the same way
the Malayalees. That is why T say.
ag a part of this national movement,
this movement also hag grown
where people were united linguistic-
ally. And after independence, when
the question of administration or the
constitution came  up, the people
fought for and achieved the linguis-
tic States. When Andhra was form-
ed, Nizam power had to be broken.
Who did that job? It was the Telan-

gans peasantry. It was those fig-.

hters who shed their bloog fighting
the Nizam razakars. Thousands shed
their blood; thousands of villages
were ravaged: thousands and thou-
sands .of women were molested; hun-
Ireds of thousands were arrested. In
spite of that, Nizam power was bro-
ken and the Nizam had to yield and
zet out. In the same way, in Mysore
State, the Maharaja had to bow down;
in the same way, Sir, C. P. Rama-
swamy and also the Travancore-Co-
-hin Miaharaja had to go. That is

[ 26 FEB, 1988 )
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why I say bebind all this, there was
the great national movement and

after independence, to awaken  this --

spirit, there were leaderg like Sri Pot-
ti Sriramulu who laidg down his life
for it. Hig cardinal principle was

th#t people must be united; people
must develop themselves and Andhra
province is the birthright of Andhv

ras. In the beginning, there were

hesitations; afterwards genuineness of
the damand was recognised and An-

dhrg State was formed and after dis-

memberment of Nizam, Vishal An-
dhra, or the present Andhra Pradesh

was formed. In the same way, lingu-

istic States all over the country have
come about. Therefore, sanctity of

linguistic Stateg is also related to the

sanctity of our Constitution, and our

federal polity is also g feature which
has to be understood. And behind it

is the nationa] wmovement; behind

it is the sacrifice of thousands

and thousands of patriots. Today
is intolerable to hear somebody with

a cursory knowledge of our freedom
nviovement saying that it was a mis-

take to have these linguistic provin-

ces. Somehow, I am not able to un-

which
were written with the blood of

our people cannot be wished awav.

This is not Lord Linlithgo trying to

demarcate certain lines and saying
that this is the administrative unit.

Those days are gone; imperialism has
been kicked out of the country. To-

day, nobody will be allowed to tam-

per with the sanctity of the Constitu-

tion: nobody #will be allowed to tam-

per with the rights of the States en-
shrined in the Constitution,

Sir, how did imperialism come to
thig country? They came as traders,
ag businessmen. They secured con-
cessions. They engineered dispufes.
They smashed our economic inde-
pendence., 'They smashed our villa-
@es. They smashed the industrieg in
the villewtes. They made India pro-
duce enough raw materials for the
West. Wae broke this. Unfortunately,
after we attained Independence, we
were not able to stand by our com-
mitments which we made to the pee-
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pie through the Directive Principles
of the Constitution. We allowed
wealth to grow. Monopoly has been
built up in thig country. Don’t think

- 1that monopoly has been built up just

Like that. Behind this concentration
of wealth, there is the sacrifice, the
sweat and blood of the people. These
institutions have come up. Once
again, multi-nationals have come into
ihe picture, Multi-nationals have
been gllowed to come in and  once
they come in, they entrench themsel.

ves deeply. We should be aware of

this danger. They want to convert
India into a single market, They want

to break all the barriers. They want

to dictate terms to the States. I warn

- the Government. Thig is not the way
we can protect this country. We can

protect the country only with the
strength of all the people, on the basis
oi equality, on the basig of fraternity,

* on the basig of certain principles, not

by allowing capitalists, exploiters and
multi-nationals to make inroads. This
is against our ethos. This will be
resisted, along with protecting our
national flag, along with protecting
our national anthem and our federal
Constitution which we have given to
curselves. We will also protect our-
selves against the onslaught of imp-
erialism, the onslaught of capital and
build up in this country what our
freedom fighters have always dream-
ed of, namely, a society of equals,
where there will be no exploitation
and where the head of every Indian
will be held high, wh®e knowledge

will rule and India will advance and

became a strong nation.

Sir, T want to say that we will up-
hold all the values which have been
referred to in this Bill. We support
the Bill' wholeheartedly. At  the
same lime, T would like to refer to
the ‘Explanation’ given under clause 2
of the Bill. It says:

“Comments expressing disappro-
bation or criticism -of the Indian
Nationa]l Flag or the Constitution or
any measures of the Government,

Bill, 1987

with a view to obtaining an altera-
tion of the Indian National Flag
. or an amendment of the Constitu-.
tion, by lawfu] means do not cons-
titule an offence under this sec-
tion,” : - - B

This hag also to be understood. We
have legal means, we have Constitu-
tional means. If we want to bring.
about changes, it can be done only in
thig way. After all, Indig has flower-
ed into a great nalion, a democratic
nation. We should see that the de-
mocratic valueg are preserved and
whatever changes we require should
be brought about only through the
rule of law and within the frame..
work of the Constitution. With these.
words, I support tha Bill wholehear-
tedly.. Thank you.

#ft vw = faww (9% wRw) o
IMEYTERY WERA, ¥ 7w ¥ v
AT § mrawt WY, "AraAE fg S
& W1 fael o e ik
wdedr (Hew) fadaw, 1987 =+
g AT gEQ WITE ¥ OETq W
FT JW FT eNF T TH AZT FT
IT AT FT =2Mq mwfos fway
¥ | JumwTeERa wItEd, SAv qF gEar

Lafs S T WS owmgg ¥ oA

Ay gger W@ gy ux faame g,
B g F1 98 AT § g, g
FT WEATC A FT UFAT IR AGIAT
¥ I gd § AT oF ¥ oF uifew
T3

~ - R

fiF 3w MY AW N @1 Ssrae
g uF #1 gfasrer ol gsor
g f&F g mwd I oawae v oy
917\ § Gu1 #i aw @ § g
IR WA AW GETE T EY AT
#IF =TS g ST wwAA @
3G HI¥F & W g, Ay

gE AT 1 wrEAre of | 3w ge 1§
¥ EFIT FIAT, FguaAav g, Sea ®

WA & Agl g ) AT § 9§

AR av fafww &, wR Us ow
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ar gme fa fafew & = % ‘uw
qr, gurar W fafes A wR
qse oF 91, garr anfaar  fafww
gf AR A uF AT,  gAND FE
fafqaand off, aw U oF a1, U
FI1afy v ) AT g A WEATHI @l
T WA & |

ag it qm‘wa fadas oo Ty
T %ﬁmr SUBE-(CURE I C TR O

ﬁwqﬂm&,zﬁta‘hmm

femmaT =TEMT S QAT AEATH] FT,
iy &Y maw st &@r SEm oA
F ¥ fF 9F °T QAT WTEATHi
F aw%mafrq*m T A
fea =t aafcrﬁ & g

IOAATIE  UgET, 15 W,
1947 F1 99 [q NG AT @’
o it g W gar fF feawa
ATHT, SN ATOFA  AUET & HIEIE
& gl €31 WEGA F ZH AIAT
faer | oTeTEY FY ST ¥ET 4T, }gH
wiaw A, IO g, @ A,

AR-AT AW gz wi@ § }{ Y g,
T g faat snEy @ FEX o
TTE o1, <F 1 g0 AT AT FfeT§
T quAAT o7 Ff3q, @YW TATH W
qi¥ F FAT T AT W AT qg
g @ 9 fF faom s frmawe &
ooAT, ZfEE SF w1 gETEI ;IAT
gt S ¥ e, guedt, afasrdt
F wA [0 gd fen, 9@ @ T
g ¥ 15 3G, FT T HFAT
T | fag G ¥ gEIR @mr €T
S Srarelt H 9§ qA E, SWl AE
g f&aq g3-7T § 75 @G AAT
I AR o 5 ORE-E &
g # FTE FW GEAT W @ §
ST @y 9 gr qgl GAA’ ST @l
g afew wiwd o s AW
HI H Ggg T FO WM FL W@
g oy feafa & amr w7 Trsﬁw
qaf, UE weEAH & SR § IO
gafqey & F T€W AT W7
et a® ¥ ug Her ST, wfaEr
N wERwAT weA,  TEE-qdl  #v
FaRAAT FCN,  AEE-lAT Wi

[ 26 FEB, 1988 ]
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TG-NAT T Hagam &A1, a8

ara i far ot F sAE e@re- o

@l § 1 3T A7 F F9C gHAT g¥er
TgT W@ ¥ fawma g

IEATETE] Wg‘m'q, qey St ¥
FO WA amg 1 H S Sfaa weo
T AT <@ g HI § ST OF-

frars Rt ST awdy 2, W
aFar g1 “gw areaarar #Y a7
q-HA-E7 g’ stw‘r X &/ -
AT FE A WS T W TF
WY F QR WA & wT GHE el
g & f qw W g ww &
TEN, qg WET Wh S zﬁw
I F FRT |

N

TARATAT  HERT, WAT q9E
w9 A 7@ 9 fa oag fasd
¥ oAgenEr AgF Y Ao a8
AT FE F —

/ﬁﬁlj

“T mER fa‘a TN a@,
fer =8 o awr €

HSTET TSI ge
g9 e gy aa g 1

fagw w7 7 & 9 Sy
—at & few swRawTar 4R
o o g1 uwa @9 J/a
EH A€ ¥ TMATFE F — ’

g Gl %Y auw AT gaik few

H3,
RGN § SR e s Fifas 4 § l’

ST T A § —

“gov few & Fwawr g M
q AR F W,

Teq wfew & figwa
. e fafem ¥ @ o

PR
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[ TraweE Twa)
aefies ot fga & 999 q6F

- % faw o gy wEd #@T w9,

ol 3w F1 W9 FLET | 98
Tga S-S WA 41 | wia ey

S 9 EEY ® o®F 9 ST @1 AT, ar
TOTER SW oaw WAl 97—

“gw gW  wrEartgat
79 M a1 g FQ 8.0

AR W A TR R F W)

"'tas‘r 7 faar 1 A 37 A wEATH

® %7 aw FAE | gl ag-afe
, WY WAT WA wIEr odi——". .. §
qF weEr. .., W a6
AT FIGT 4T | TF JIT ATAT MR
X
T gz qW wEiER Wi WS,
DR G AR L O SR
C gEg AR Ay w9 ¥
g AW A 4 AT A 4T HIT
gw o - o
“XN qET ¥ 9 gEd § X
Mo A A L

S SEPPELELS
ﬂgffrgbg k| %’?
1355

|

=
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Bill, 1987

A FE ILRAT AT AT A
T T, IqSATH, AT gW T I
FGI, AT T TIOT JATHT | STH
mfEdr 3ver  Ag €7 fF wEsh
gFnd & o fgom ar 49 A9, fr
T AT ) W AN gE ARH §
%1 wfaw =8 qed ar ag FEar
fF AT qIF-T=41, GIAGA W FEET.
F S @A | AT AL AW FY
oaTE FU I qg S a9 fag

1 osfad qwer A 0 0 o -

'mfww‘rwvﬁ&,“mﬂ’
T ¥ WG ¥ dE =@l q9mEr g,
o F7 gE JEnd,  ww o W@

3
-
3
:
1

fevwa oF, M F T1IT §IF 171 I
37, ‘FAATZ AT AT (@R, 9T
FT STAH IR &1 T | FHIQ § I
W& o @Y &, B Faer aaelt & qay
2| GAEE I qT IR ST EN, oW
o wrEdt fRT gwrd zAma §
feary oy, s ¥ a7 Fg e o
] O Wr & | §g TWHY S #Y wN
Y fgwa FaT gEam § 9 WS

[ 3% g & UsHifas mRes o

A faar wr &\ S9w Guw &
ST R oaw fewme @y
amyg SH At faad amy f@d
W a7 | W A A A A )
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. %§ ¥ A4 9¥ ®Wy & @nit &
- wrEar fram & wifamw w5 &
@4 o G ¥ go wiw FET
argat \' @ W AgEr & W H
HGIE 9, afelt off sew @m0
ardt gfagr 1 Wt v ¥ faw
fear & wfger & @y % &
FTET & 1 W IW W |ig S R
femr @y g, " H 9 ARET THI
Wy wfafafaass & Jar &y
dfams & v gt WA S g7 gER
WTIT 1T T L ¥R OH owgi R
Wit St fmd @ e =
WY g TS FRQIT | S@F aqiey
o v wfy @ivagh @ s g
AG-F FT &9 qrat 7 of7 wqror
*TATT AFE I Tx A AW 1B

aat f& WY S & faEw
aw wr od 7 HF sRrwd S
N A g aw iy i o SR

g, F5 fq9w I qarEd 7 &
FA AT, WA T S AT fadiw
m gpT A agIgHN 5 2
gAY Twdt &t gEsAe ' X
qAY q, GRMEET Q@ ¥ | wiasy
¥ 39 qF F A F pww TG
FQ &, 1 Frw A g A9 gfrar
* g oA, Wg d oaies &),
Tradifas g, WA W@, moer
wafaal @ wEwfaw ww & WA
X ar - fFaAr w=ST g 1 T T W
AWM F@ &4, wedAl  TAfagy Hy
wAY o, e frm, favww wife @
et ¥, ag W St & e
L1 :

dqr St g W@ S @t
wraAr o § wosr qar 91 Agar
g, S Mo THe o I WIW
awrs, Tl W W FErE, ;g uHo
we ¥ Ff@Irw & FgrAr s warg
T T g | YA SF e A
mfed =or  dfi—
vgw GaE U gA feRrem ara-
TATAY § 6T TH 3 FT HIWE FU AT,
qq9 § g g A aaq YT T A a1 g,
FAT AT §1A GTGH Y T FT AT 1
TZ FE T A T N |

[ 26 FEB. 1088 ]
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FAE@IT ST F wigd FTSr Ay ?
st Aady T qr fs g F
g ¥ vy fagat & @qf ux
frog win V) SRR 98 myer  fear
7 SEg ¥ & 3w 3w Fr usHifas
FISTEY & 1% g e wfasw
gy ¥ foo fram 8 0 afe arfas
grldt wE& WA @7 W R A
g EFAT & 1 USHifaE RIS B
ST GF 8 | 3E fae wiifaw we
¥ fag frardl @ guardt SEgEE
St F qwAT Y | §F 1930 W

faer & dfeq  SEETETR
St 7F | gl fREEl ¥ & 4T 0
FME F weEr FS O oAG 90
ST AT St ﬁﬁma‘f F g

Al ¥ gar gwr # {waw
F< @ &1 SN F K ARt A
gg 7 ¥ faq 7 w7 g,

frarwt &7 gwargAd Rl WX
gt srarrdy e srrgafy &t F ST WY
9% @ | ¥g SRIN 6F
1930% & 4ar | gEfaw IR
Gaasir DA FT GIIA AP T8
T3 &9 FAMY, WIEST dv« JAMAV |
@a e FATg, FE-FT  ASETE
TS | a8 WA HIArEy ¥ aww B
ft | HISEY ¥ qgy R W ¥
a7 9 F F waed s at #;
g7 F1, AT qeml, Qe
qaamil, <& % FW &, AE A
qErs FAA 9 AT AL FT AN
W qATT F | A U EHAFA o
g qwdfas mrsrdYy wwr A &
mfas wrenar s =ifgw o

X 929 ST G qAT 9
g St gUR dYe dto TAT A Sg

gaa faffeex &, 7% 9@ qu g
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[ w7 & fqaa]
g aqmT 9w w29 99
Teq @l 9 ¥ ar ?Qﬁ g fw
& 3o gfﬁm?r SATET 3T ta% E1i
gl g & g & s g, AtEa
TF @ FEHL SGT E )T am
F1 @l A gEERAT @ @AW TG
g1 S ot Gaw gET, 29 P W
& gWAl @ gHT | gAY qEdrT
[ GFE Y T A WA "'T?T
gg | " :

# ot saAr aear g <

wgug (wags 8 wa%  avT Hay o ‘wIA
¥ FA¢ HIAT WH F FIT, WA
woigd & Y, 7N a“ram ¥ 3y,
wgA T FTogAAr |’ ‘tqa’ré
ﬁ"EHG‘TIT'( THHRT AW [ AAIAT FX
Sl B AIEE” gg WA € @
g TEHIT @Y a?r |

' ?ﬁﬂ Gﬁ' an‘} qrAT ww‘T :rrarrr
g]1wa@ ¥ @ fav ey s Far
qr- B Jq Ff@ET gHr a7 AL
g7 F1 THUF  FIT T W A
uRaT % fqU oww w1 g
¢ g ATl &1 87 gafag wgr
e St sy & fau 7y awr
Q@ ¥, § 98 FAAT 96 Fd
g, fey go g § gardr Y, gAR
g5 gWIU  Sraw o Usg & fqu
faq anfeq &, @ wraam &0 owre
HATT AAT ATAT &\ ATFT A awge
FEM & gardr wrEaE & giar
ST G E | gW ITT B’ ¥aiEl ¥
fae @ &1 & a7 wear A =g
& aafc 1 & v gr s WSy Sy
g | g awr fgg gaR @i 9,
HYTEAT F ATAT A, ISP ZH WAy
g3 9T @ & fag  g@rar 9r
gl Q@ & TF SRR gH UF a9
a8 wiaw ¥ oagr o9 amm
qre. Fifwaes § Y Tﬁ%?ﬂ?ﬁ' ol
gaF  few # mar U@ g KR
fergram @ @1 gqud @Ay, @ ¥
FY, A Y, AT F, JIAE N,
forar WY wEad ¥ oqgy & ar

Bill, 1207

Weq; qv gax § | IR aarr .

fagfugl & @@y g1 T 419 &1
ST ® 1 43 WIW F AET 43 g
fergeaT wrIat w1 graa \ fraaw
afgar ar faear &% &S aremm #1
gmzrr € | ag Erefl TR & AL
WA &Y Fg g7 GAAT FW 9
Eraﬁ'? frware ®r W £ ¥
g U F FET REr gm0 A
Gl AARHAN AR B4
| gu Fq § fowsr w4 & g4
a9 RE quAQT A7 AHA R wF
draql § a8 w1 G T T | a8
grad J—-Fr ¥ @i uhnr
§a% oo 1 ufn A9 § fergrar
W W4Y mear | fogwm € A
faw wEww  WOTa ERIX
SEW X ATH 9T, JAEes uiawd
AT S3W AT GIY HeWT WIX
Tq Saw ¥ I<E sl g9 weer )
7@ A § gasagR fNar g3y
7ol | gaeamex foer & fgweaoare
FEEIT 4N WIT | FaFRraR agE
¥ TTHEC IUMT 93I89 HIWT AR
IAHI QUAT § HEA Mg 9«

76T | Foaral wa § fogow giaar

¢TY W1 | WX W& gH fhaww
qfgar #1 T gEAT § Q@4 Ig

© @ A oy fewrs g € W 98 w&9

g gy qet wey &, giT A

ooT §, AN wIeT WIWr & | gHIN

UH ST § | ST WIer § 9§ awl
d W AT T W & | F T
ST A HAOAT 7O Q& HO HrE
¥ sz ¥ FT G EH OUR-
EREAY g‘Taﬁt NI efamard a7 Q|
T Tgr &1 W T &l HaET AW G|
FT Gy ATl 1 qFEar w3
BT 1 N | A HIT XY A

& AT aE FT I g EH 3§

TG A AT GOH  FX qHEav
BT EAT | WG B U WK &
T qF @Ug TG T §Hd, e

T aFTY ST T awﬁw%gs'

Sa€T @ Gl amwal § faw gy
ST | BTN OF SEEe AL v, FOS

TIEY AN AW § ¥ /W A g .

i
a daNe



337 National Honour and

A F OFW ¥ ST AEERT R
IqEATAT AR | 9 w@Eal &

W T @A FIAT T | AT
© f oFgT wEa § B ogam faw S

st goud fodaw dw feam &

¥

e

W ofa g afy, sty §
g

(g<aw) fordm, 1987 fag W &
wgd fFar & Seer & qudd war
g!

I W AT AL THFAT AR
gEsAT @l ¥ & | ;g ¥ O
foarns 9 @ W W & w @
oy 3w &1 wWka awa W &
ML F@ ST @ & | WfAw S
U W AN S gArT
[ AT fEE g

. faGr @ fawar ==t w9 e
¥ #1 o g fow food #s &
foafaar & AR fA@ sro W@
qoEd 7 FEAYX F WA T TN
#; =t o#, fmsr W wEW
gra—faw faodfy fdm @1 3. g9
AT @ T | FAQR F @A
war AT ¥ | 9% qErE qTferR
& aer W1 gu & wafag arde Fgr St
o, ST YA & ARG ) I A

[ 26 FEB,
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T AT a7 g FAR W Y

AW & el § gar Arwaet

1 sewfer frar awar ar o gdr

A & ogd F FR gRIX A1 Fr

¥ UGT ma T My gu gfey A7
wnfant g & @fsd gy 9, S
feTft avs =1 g % a8 ¥ ¥
fraw & ami ¥ g0 My =7 O

g7 R AT & afwars FT fEan
- Fg WH §——

fawrft fam fagn i,

Al FE <F EWIN | B
w3 afsq FWIN g@n, SEgIr
AWIR =T,
)Y ®Y gTmE FiwT, e ar
To-AT I | FALlo
- TFqaqT F WIT W ¥, q@wT 93
YT -

F4 wg JEwT 7T F, frz sg
T §FT I | Fero

% AT & 1Y favw, & o e
nfaws fawas;

el GICE-AIET FY OF, et .

Y £q5 T | Figro

HEY R AT A, R A e
Ffe-afe s

. TF w1 99 faa A, oy

I7<q. ]9 gAIRT | Helo .

THAT AT F SN qI0, =G ST 99
S . & =T

fam-fasa sw&  fTwa, :‘_‘_

ad 9 qw gu AT | HeTo

o Ta . - - o
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(Y aen g3w wiwET)

fama fasg fe@ad & S99 Wiy
fagg &1 Sfraw § =g ar, afex wifa
T %fgar & ar 1 gRL wlagm war
¥ 5@ ug fawa mmt @1 22 g
1947 1 T T AT & SEr] ?r
%P war ¥ qfes = SAIETATA AEE o
uH gERIE Aeg far a0 w7 ag It
_ garwly & arfey faat wat 910 e
©wEn ¥ qfeq Sagww AEE oA
oyt gfgarr @wr ¥ 9 TEddar
Fam L ¥, ToER A, IR
faet mos w1 wwdw fEar s
wgr fr fadd @ae & fwaar gur
AT @oer @l s fawd i <o
2 A @ F 9% gV 99 9% W
‘Geaka wud @y s e frar At
CISNIEE e E S 14 1 - S B Y €
F, oyt A, w47 wfe dfE @
A Fy A% g:rsmraa%a’r(
@ el g wodr fRAm #
qWEEAF |, WOg  FE A
N Uy wver  @ER FAL
arfge | dfeqr SaRERATE Ag® S
A oOe WU ¥ @l w9t &
22 @IS, 1947 # W S
. T@gT T 47 qg g qT—
“Resolved that the Nalional Flag
of India shall be a horizontal tri-
coloup of deep Saffron (Kesri),
white and dark green in equal pro-
portion. In the cenire of the white
band, there shal] be a wheel in
navy blue to represent the Charkha.
The design of the wheel shall be
that of the wheel (Charkha), which
appearg on the abacus of the Sar-
nath Lion capital oof Ashoka.”

12 7€, 1949 Ft HAMF TqET T
T W & 'Y ¥ e fear
T 1 G T ¥ 24§,
1950 F dfgam™ @9r & aFEA

A Fro Toivg JATE ST F S
T AT, .. F d9g ¥ Fgas famr

ux faq 939, 29 SWAqQ,

Bill, 1987
T o usr g ¥ ey ¥
w1 faar wgr  ag dTa

faaga fafaarz & f& o oia
F¥ AN FT HIAR AG gEAT AT
T AT & 1971 H TF FTA
g AR S FAF A ol &9
oA A K g A e A
TOAEH T AYME A T, 1971
aﬁsﬂﬁﬁrﬂ‘?aﬁ ™R 9 uwm

T gfer & 1 igr gt A

F o9t A 9Y | wfgEw gofue
T AR T 4(n) #, woerdERES
TS & wees 510 § faar wr:

Al

“It shall be the quty of every
citizen of India to abide by the Con-
stitution and respect its ideals and
institutions, the National Flag and
the National Anthem.”

aEy, § ag fEs s
ﬁh‘ L i M e

T & g § dfed g
8% F affaw 8T A W F=AT A
w R, w=fear wETewm w6t
wiam fom T &1 7 9 fadew
A1 9rga g owieed vy
FIS & s Al qaaw i a far
EIG( %l T e S FOw nEf
w #Her ¥ cHq fawar-Taar @
Tafaq ¥ gara g 5 wgreRT Ay
F wfaw =61 F1 9T FW@ U, .

st Tiw wed fawe o ofed) %
#S HT W AUWE T &I )

s "Heq FFIW wRAT ;. WIT
qRIAT S &0 swfqw 3=er F1 qrew
FvT | arad Tfaer o, SAFIIH
SUEE (R et el s I R 1)
Far fom el o w1 § A &9
4, HIEAT Wl T q6T Fear fooodt
T 30 AN, 1948 F) g, TwF St
1948 &y
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mwet St 7 oF gwra dmT fear
ot wfgq wreig w0 afafy a0
for % T ¢ frw P FT )
AT FT A ATEU | Wi S &
TRAT FACQ AT Y 7 g7 {2
“A new constitution for the Indian
Nationa] Congress was prepared by
Gandhiji on 29th January, 1948, a day
before his death. Being hig last piece
of writing it may be taken as his
“Last Will and Testament.”

W & TR A A ufag FEE
with your permission I would like
%) read:

“Though split into two, India
having attained, political Independ-
ence through means devised by the
Indian National Congress, the Con-
gress in its present shape and form
i.e., as a propaganda vehicle and
parliamentary machine, has outlived
itg use. India has sti]l to attain
social moral and economic inde-
pendence in terms of its seven
hundred thousand villages as dis-
tinguished from its cities and
gowns. The struggle for the
ascendency of civil over mili-
tary power is bound to take
place in India's progress towards
its democratic goal. It must be kept
out of unhealthy competition with
political parties and communal bo-
dies. For these and other similar
reasons, the A.I.C.C. resolve 1o
disband the existing Congress orga-
nisation and flower into a Lok
Sevak Sangh under the following
rules with power to alter them as
occasion may demand.”

T e 9FFT g7 & qud
T@ATE T FTAT ATRAT | AfET T
frdzw o Agnr fv oS w0
qIATEY I qerd F Areyw A, o
Fidw B AEIW T AW A AT FT
agd aft w3, fred @2 & A9
A wdE gu, IO g waw
vrezfyar wgear Tt T gara faar o
T ¥ T I TF AT @A A
7R W

H
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ar 5w ®itE g e
AEAH A R IW A F/IATE g
CULERCARC B o iR A C

FAT T @H FT AT
Iifgu, g 1 gw oswT ¥ oady
WA e 1w S uwAfew @ 2,
¥ & gegafss  derd
g7 @ra gifg  sfenfer W,
FASTE w2 08 sfag af smfsc
meE W §F gur f@r o & s
e F @w FT AT FfEw o SEEY
9 aEwfw ¥ & wreAw &
Tl w@er Ay | @ ¥ fadew
ag 3 & wiosr usfyar  wgon
Y AR mTorEr WY AY & OATH AT
WHT & gwra w1 AF FAT wArfgy
& F & g it ot ¥ gw oA
1 dfafew #lk wfg 92 geom @
g o faard # g Fw@ €
gafsd Iq ook qregw ¥ qy R
g fo w9 o fma W &Y
WINT FAT I GEN & AUt FHY
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= w5 o wEr s F e
4, IH ¢ g FET AEU | BRA

C A seTE qure fear g, faww 3

w|E T ¥ sgn wfm@ F@ W
wezfoar wgram Wit &t wfaw
Z8T &1 & qfd FGT | WA, A9 a1
T g oA wwg § fF 3w
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[*N wex gamr wiwEa)
AT @I BN, aWT F TE T HAT
T & AfwT gm fyefes § F ua
faaw F T AU GG
T YT F I AW A G A7
T Wiy S g qw &0
TEw "Wt ¥ oSy fHewr St
S w9l w1 o#@er ur fod
qeaT FI U USHIRE & Fr ST
@t g =ifed ) gua ¥wr g W
St o e § fomdr mal
F ougyr W A F, faw gl o
e fruswE g fEd AT 4
Uy W WA gy, deg §
SR WIGE a1 AURE R
qET @ gHl § T W ¥
& fgarvogr ® @ qr gt |r
T W A g g, gHI S
dfaar & qfieeT & W B
e § AT feser &t qIH 9%
T sIE OF wSwEAl § O oegd &1
mfesi 5@ g Iy &, I A
REd § S Wiy usenfa waw Av

TSI WEAl &7 gy & famw
ey W S8 9T TRl W

i §ﬁr% FgH 9T @ grar &
Tfe & "R § a4 WEAT Tl
g f& U w1 oW A
F oo 2 Uy wel &
M HF AWK @ amA gl
T qtﬁ'é’r‘ "mm s Sifer oy

T W § TR TEHT HAWA
2%1"1‘( Wﬁ%ﬁmrtaﬁ
f«'ﬁrta' %ﬁaﬁt%‘%fmr

& we ag@ aftada wTar =1fed
fam & A fedmw ¥ @@ ¥
f W@ § SHEr wwr Far
¥ F ognd § Sfew swaa ¥ A

qgua AF g gl 9% wEM an
4 F & THeMIT g Sew

W § o g s

" “Wearing of a black badge or the
like, on the occasion or day of @
National Function, shall be deemed
to be an act indicative of non-co-
operation w1th the Nationa] Func-
tion.”

wWR IR m,fmﬁsﬁgr
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WIC a4y WA feewar A
ag oAfa@ # ®er o0 g wwdl &)
¥g Tote WEl & @ Far s -@rﬁx
T g g f5 e wem ¥
q@ & qromsr & fF e
WAMT  FT FIG B QIR AT SRW

LRGN i EL I R IR e
fraral a1 & T™ar AW fAgaEd

FW & 4 W 4T wIEw WA
g1 & oA ¥ auEd a8 g,
for wax el drwAt & &R
wrEdl AT &% w0 ¢ Al a9
ML F7 YART HE § TR HE
FT OHNIRY  FIGT g 1 W HIEGAL
T oA FT N Tw AW ¥ RET ST
g U gmR & SuEy  ggafr
wEr - Fy 2 zw oA d o fe oo
aga . @ growwfrs  §wd § S
W oaw ¥ goEmEE w1 v
gaet § ok fmd s @ odw
N OUKT  TEAT AR NG B

AU ST gar & S9 6%
gfedya  sEEr wAr wfgd 0 W

sy § fF dem o ww w®r & -
UEHETE GRIF G grEr § A F§
fer Ogr @@ o”r § 9§ 15-20
ar 30 fwelw & w1 amfew
AW A v g?u m%aga%‘r
FU M ORI H 9T EROT
¥ 4l wmr wwgar g afsw ozw@
W F AW A AT T WA H
Y AT g o mgww oA g fF
ofFEs el 1 Swadm edifE
wraf & faw wE gwr =fgd o
afHE el 9T d3 FRE a9
TAUY I g Uefader -
3 E @ gmaAr zwsa  fwdy #r
T g e ) Tw e § O
awR a1 uF faums @ sy o
W JER § AR T AT I
RIEES W fegrmr & f @I #
gver ag § fa aifus wgel wr
QUANT - weHeE it F fo
g wifgr  4g wmau" o4 7
gaAaT § R GO AT IR g
¥ grar wifgd ok o gvrd §
fagws oA sy faw Y ¥
W fadww & sga o Tual #°
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a‘afa%ﬂ'&é: g 198631'%3
F =t frawdm & 3@ 9= 9

TR T & 35T F fqar
AMER SEE qI@ H5g WISl
rItes  wEEs ¥ W TEr @]

gqleq AR A 43 g1
UG § af Fo A - qrfes-
& & gEdhe W@ G
T ¥ THEIC T W O§oa@r

it does not amount to disrespect to
the Nationg] Anthem,

Wtwf’mvrm%qfamw“a,
oE; qfiey wWEAET & FEAT 0
AAT ST gl ST Seitdd § § SR

CLEE-C NI Gl G
Z 5 = faafae € wmAe @ €ims
% fog arqw # 9 (qcr? HE H

W{ﬁ' z
fag w1 A e ¥ AT R wE

LN A e (G ':\"'Gvu
AR O ‘ﬁﬁ"‘T W wa

<)
o
=
¥ o—
3

AT A5 2, Uewly T WerEd qwe
A g S O§, i ST AT
griEeE Tty & ar ufads &
§ET & | 9E5e #I, S F7 F
g @ FHTAT oW AAIES & FH
g mr Fr vforer T 6T SEd
fogare & dEmr wAr W W A
Ggr $EET B W, W g et
mmew oW fE gR s
swEAmT & Naaa g, ea'm?' gfe AT
Wl THAT A1 HTT Gl 4g  §A
% fo ™ TR Y amaw amy &
yafey wrERm w1 O a4l s
g7 g ST AR 48 gfaeR a9 F7
Z 1 gffss wEEy QT T AT
Rt oAl 1 TR T W FTR a9,
fot fwdr & ad gufr foT wataa &
ST, F U WEE WAT AR
B-icn ar% i Gl c;ravr 4TS,
Bur & werEe §% @ & ey &
mw=rar%|ira*m,zr%‘aﬁ“
SK} e T, m‘raa% RIAW ¥ @,
I & T I { ATET HIUT i
ZEU AET GHI ?"T w9 % faar
wl foT. & #3T ww@l TaT | HE &
HIET FI FATETT TE TAT 1 FE
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¥ omawr & fFar WX TaARr X

qEAT &9 fRur, 6T FET §7 Fi%
fr @ & frdeT F@0 wRar g
fs 1986 # agfss =mmE § ug
qEW €47 FOF-FA9 99 & &
g T g daar 7 go o gw faaia
¥ @R T HHAE VHEC GWrE ?
TGtE T F g, wd A G gwar
AT & ar F =AW F TwEr e
FOU & AR T IR F e fm
waTr & fax sy ¥ 37 (3fas =
e SRS F ogidd v@r § O
w7 favam & w fv 9w
T AT FT T A I | SR

SHRI THINDIVANAM K. RAMA-.
MURTHY (Nominated): Mr, Vice-
Chairman, Sir, even at the outset I
should thank you for the opportunity
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~ gven to me to speak on g Bill which

deserve the gsupport 'of the entire
House. :
Sir, so much has been said about

the past. This Bil] seeks to protect
ithe nationay honour and integrity and
to avoid any insult to the Indian
National Flag, the Constitution and
the Nationa] Anthem. Much  has

been said..

THE VICE CHAIRMAN
JAGESH DESAI): One minute,
Ramamurthy. With the permission
of the House, I request Mr. Ram
Chandra Vikal to occupy the Chair.

(The VICE-CHAIRMAN  (SHRI -
RAM CHANDRA VIKAL in the
Chair)

SHRI THINDIVANAM K. RAMA. |
MURTHY): Much has been said as to
how thg Na’fxonal Flag emerged and
a]l that. Sir, some hon. Members

(SHRI
Mr.

. of the House were making out a point

that it almost resembles the Congress

. flag angd that is why on some occas-
© jong, at some places, al some

stage,
the National Flag is inadvertently in-
culted.  Sir, T take strong objection
ts thig plea in the sense that the in-

-~ sult_is only when it is intended, The

Bill clearly states:

“Whoever in any public place orf
in any other place within publie



ry

. the British Raj.
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view burns, mutilates, defaces, de-
files, disfigures, destroys, tramples
upon or otherwise brings into con-
tempt, whether by words spoken or
written or by any other act,...”
That is how 4t hag heen put. It has
been stated clearly, where-
4,00 p.M. ver it is not intentional, it
" does not amount 10 insult.
So it is not a valig argument. It is
not a strong argument, to say that the
Congress flag and the national flag
are almost similar and that is why
the question of insult comes in. Even
tc suggest that both the flags are alike
and therefore the Congress should
change its flag'or the national flag
should have a different colour or a
different version, is wrong., You must
remember the historical fact, ag to
how the national flag emerged. The
Congress as a party headed the free-
dom movement and its flag was a
symbol of the freedom movement.
There were very many internal dif-
ferences among the Congress leaders
whep they were heading the freedom
movement, but the Congress flag was
taken by all of them as a symbol of na-
tionhood, ag a symbol of the aspira-
tiong of the people for freedom, as a
‘symbol of natjona] intégration. What
is more, the Congress flag itself had
undergone several changes, five or six
times. Therefore, just because it re-
sembleg thie Congress flag, it ig not
correct to say that the flag should be
changed or that it should not be used.
It means we are not being fair to the
sacrifices of the freedom fighters.
Many things have heen said about the
nationa} leaders. Let me cite a few
exampleg from Tamil Nadu. Thirup-
pur Kumaran, an youngster, marched
with the flag in hig hands and he was
beaten to death by the police under
That was the en-.
thusiasm, that was the courage, that
wag the dedication of the people who
were involved in the freedom move-
ment. T shall quote another example
from my own district, South Arcot.
There was one Anjalai Ammal, who is
no more, who went to jail with a
child in her arms. When she went

. flag in their hands.
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to jail for a second time, she went
with the very same child Leelavatbhy
who had by then become seven years.
Poth the mother and the child were
arresteq and put in jail. Both times
the lady carried the flag with  her.
Both the mother and the child were
beaten, Thig is the history of our
{freedom movement and our national
flag. In Tami] Nadu there wag a stage
actor, Vishwanath Das, who was pro-
pegating for freedom movement with
the flag in his hand; he was propaga-
ting Gandhian ideals and the need
for attaining freedom. He was sing
ing nationa] songs in favour of the
freedom movement. In the midst of
singing he died on the stage with the
rationa] flag in hig hand. 'Then there
wag the gpectacle in Madras of the
Andhrg Kesari, Shri T. Prakasam, a
Bar-at-Law, who was a Congress lea-
der fighting for freedom and who was
Leaten up on the streets of China
Bazar—the street is now named Su-
bhash Chandra Bose Road. He was
Leaten by the mounted police, He was
carrying the fldg in his hand. That
was how the Congress flag was safe-
guarded. Tt was a pride for the free-
dom fighters to carry the Congress
With the flag
in the hang they fought against the
British brutalities and the PBritish
oppression. Naturally, when our free-
dom struggle culminated in achieving
independence, it was in everybody'’s
mind that the Flag should symbolise
the aspirationg of the people who
headed the freedom movement and
nobody objected to it also. There was
no objection to it. But we brought
in the Asoka Chakra which symbo-
lises our culture, our bent ogf mind
snd everything. I can add one more
thing to this.

Sir, we were all children when Ne-
taii Subhay Chandra Bose, with his
Indian National Army, hoisted the
National Flag in the Andamans and
in Tmphal, Now bravely he came with
his INA was spoken with pride by
evervbody even in the remote villages
cf Tamil Nadu. It wag spoken by
evervbody who read the newspapers
then and everybody was proud of that

~
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ind the pride of the people had no
rounds, had no limits. Everybody at
Jhat time thought that freedom had
some then itself. That is how it was
velued and that is how it was cherish-
=1 and that is how Gandhiji’'s leader-
ship was taken to the villages. Just
because the National Flag resembles
the Congress flag which Congress
Party the other political parties are
now opposing, it does not mean that
it should undergo a change. The Na-
tiona)l Flag, the Constitution and the
National] Anthem cannot be changed
ever twenty years or thirty years or
torty years or at the whims and fan-
cies of the political parties that em-
erged or that are still to emerge, That
is not the way to safeguard the ho-
nour and integrity of the country. We
must look into the spirit of it. So,
Sir, ag far as this Bill is concerned, T
should say that this Bill has come at
the right time and with a right pur-
pose and thig Bill should be suppor-
ted by everybody.

Sir, there is an explanation too
clause 2 which says:

”"Comments expressing disappro-
bhation or criticism of the Indian
Nautional Flag or the Constitution or
of any measures of the Government,
with a view to obtaining an altera-
tion of the Indian National Flag
or an amendment of the Constitu-
tion, by lawful means do not cons-
titute an offence under this section.”

Sir, it is very clear. If you disagree
with the Constitution or the other
things, you can do it through lawful
means. India is the only country
which has given to its people so much
scope and freedom in its democratic
Iramework. We haye the utmost free.
dom and we have the utmost right.
In no other country in the world do
the people enjoy so much of demo-
cracy as we do here in our country.
In spite of that, if we chooge to go
against the democratic norms, if we
refuse to go by the democratic me-
thods, there is nothing to be  said
about it. If you want to be an Ind-
ian wedded to democracy, this ig the
only way allowed to you and permit-
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ted to you and made available to you
which you can make use of and thers
is no short cut to it by terrorism or
by defying the Constitution or by in-~
suliing the Constitution or by hurling
insults on these symbols of the Na-
tion. By doing #hat, they forget for
a moment that they are not insulting
these, but they are only insulting the
nation, that they are only insulting
the past heritage of the country and
that they are insulting the very senti-
merts of the people. '

Now, I have got one thing to say
about national : integration. Our
leaders in the past, during the Britisk
days, gave us the idea of integration
and gave ug the feeling that we
were one in spite of our differences
in region, in religion and in language.
My friend, Shri Gopalsamy, will not

.disagree with me if I say one thing

and it was EVR, Shri- E. V. Rama-
swamy Naicker, was the first person
to start a Hindi school in Tamil
Nadu. And I inform thig House, Sir,
that, that Hindj school was opened
by no less a person than Motilal
Nehru. He went to Erode. The first
Hindi school was opened by EVR. It
it unfortunate that there was no
followup, It ig unfortunate that EVR,
at a later stage, for some Treason,
went out of Congress. But the mind
of npational integration was Btrong in
him. Tt was so much that the ﬁrgt
Hindi school wag started in Tamil
Nadu by him and it was Motilal
Nehru who came down to Erode fo
open that school. So also it was
under the freedom movement. With
the Congresg flag - in his hand, h‘e
courted arrest in Kerala, not in Tamil
Nadu, against untouchability. This is
how nationdl integration was carried
to the streets by the Gandhian move-
ment, with the Congress flag in his
hand. And tha Congress flag, afer
freedom, hag remained as a Comngress
flag, and the spirit o¢ the Congress
flag was taken over by the nation,
and the national flag emerged. And
just to say that because all these
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three colours resembled the National
Flag we will not have this flag, does
not stand to reason or any logic.

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PEN-
SIONS AND THE MINISTER OF
STATE- IN THE MINISTRY OF
HOMgE AFFAIRS (SHRI P, CHIDAM.
BARAM): Mr. Gopalsamy’s father
was a great fréeedom fighter,

SHRI THINDIVANAM K. RAMA-
MURTHY: Yes, our friend, Mr, Go-

palsamy’s grandfather was a great
freedom fighter.,
SHRI V. GOPALSAMY He had

the nationa] interest in his mind,

SHRI THINDIVANAM K. RAMA.
MURTHY: He was a great freedom
fighter., He was strong man in  his
district, Tirunelveli District, He was
the District Board president. But Jet
us not talk of power and other
things. He was ~a great freedom
fighter, He courted arrest. Shri
Gopalsamy will  not mistake me.
Sometimes it so happens. Family
traditions should be kept up. I hope
Mr. Gopalsamy, at one stage or
other, will lament for his present
actiong and come to the nationa] fold,
Bui above all these things, the feel-
ing of nationaj integration, the feel-
ing of oneness, the feeling of being
proud of our past heritage, must be
there. I do not think My, Gopalsamy
will be lacking in it. Here and there
~ he may oppose me for political pur-
poses. This is another thing. But
the DMK, which is an off-shoot of
D.K., which was founded by Periyar
Ramaswamy Naicker had ity begin-
ning, had its foundation, only from
the mnational spirit. In spite of their
being angry now and then with the
Congress party for political purposes
or election purpose, . whatever that
be, T hope Gopalsamy will never go
from that spirit. That iy why, at a
crifical stage, even Mr. Gopalsamy’s
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own leader, Mr. Karunanidhi, wanted
Indira Gandhi to come back for
giving stability to this country. Very
recently., It is in everyone’s mind,
that national spirit...

SHRI V. GOPALSAMY. Already
some rumourg are bemg ﬂoated Do
not give further

l

SHRI THINDIVANAM X. RAMA-
MURTHY: National spirit is strong
in Tamil Nadu. That is why they
are in a position to make it out
whenever &n . .occasion comes. 8o
also MGR. He is no more. He started
life as a Congress man, His public
life started only as a Congress man.
He would wear .nothing else but
‘Khadi’ in thoge days.. So much was
his - dedication to the Congress prin-
ciples, Hig belief was so much that
even though later he joined the DK,
the DMK, and formed hig own
ATADMK.... :

‘ ~

SHRI V. GOPALSAMY: He did not

joint D. K. He joined DMK in  1953.
In 1953 straightway he came to
DMK,

' SHRI THINDIVANAM K. RAMA-
MURTHY: I stand corrected if that
i3 so. He had his association with

E.V.R. Ramaswamy Naicker, I think

that won’t be refuted. Evepn though
MGR differed with the Congress
Party, he proved himself to be as
good a nationalist ag anybody else in
the Congre@s Party or in the coun-
try. That'is why, much to the anger
of the opposition parties, he was sup-
porting the Congress Party and the
Congress Government., He thought
that it is in national interest or in
the interest of the country. |
- As-for - the Constitution, people
have made it an easy method, Tt is
not that they insult the Constitution.
Perhans they want others to  think
that they are very heroic anq that
they are prepared to face any punish-
ment for it. The basic purpose ig not

b

|
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to insult the Constitution. What is
their intention? It is to get maxi-
mum publicity or, if I am not mis-
taken, cheap publicity, Iy Tamil
Nadu, out of desperation or out of
perversion, on the Republic Day or
on 15th of August the day when we
got freedom, they hoist black flags
at public places. It ig not that the
people approve of it or people sup-
port it. But they get wide publicity.
Even though their minds cannot be
anything other than bhefing nationa-
lists they do anti-national things.
Whenever we say that they are not

- true to the country or that they are

-

N

" courage to do it.

«go to the court, they deny

anti-national, they jump to the sky
saying how can we doubt their na-
tional spirit. Thig is the way in
which they give expression to their
feeling or they ventilate their mizgiv-
ings. Everyone gets an impression
that they are anti-national. That is
how the name of Tamil Nadu has
been spoiled in India or in the world
by parties who are not anti-naticnal
but their misdeeds give ap impres-
sion that they cap be anti-national.
So also ig the case with the burning
of the Constitution., That took place
in many places in Tamil Nadu. They
wanted some amendment or some
protection, The best method is tak-
ing it to the people, taking it to the
elections or taking to a political plat-
form. But they were not prepared

to use it. The easiest way was to
burn the Constitution at public
places. The police will come and

they will court arrest. They will
go to court and jail and they will
become heroes. That is how they
thought they can defv the Centre. Of
course, there is nothing wrong in
defying the Centre. But you have
to have the rightful meang and the
The method of
defying the Central Government or
the State Government or the Go-
verrment run bv the Congress Party
iz not hv burning the Constitution.
What happeng is this. When they
having

burnt the Constitution. He would

1942 RS—12
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say that he stepped out of hig house
or that he would have changed his
mind before burning ag it ig foolish
to burn the Constitution. He would
say that the police ‘arrested him
when he just stepped out of
hig house. This is the way in which..
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SHRI V. GOPALSAMY. You
misleading.

are

SHRI THINDIVANAM K. RAMA-
MURTHY: I am not misleading. You
can go into the court Tecords and
proceedings. You can tell me 55 to
what your leader, Perarignar Aanha,
for whom I have very much respect,
said in the court. He said, “That
wag not my attempt; that was not
my intention. I have not burnt the
Constitution”. That was his defence
That was the defence taken in the
court.

SHRT V. GOPALSAMY: You are
misleading, Anna did not burp the
Censtitution at all. He wag arrested
even befor; that. You are referring
to the recent episode. And you should
not confuse both the things,

SHRI THINDIVANAM K. RAMA-
MURTHY: I am not confusing. You -
allow me to speak. (Interruptions)
What I am saying was of the past
when Anna was alive. But what is
happening now? Mr. Gopalsamy him-
self is one of thy leader of the partv
headed by Kalaignar Karunanidhi.
What is happening? They sgaig that
they would burn the Constitution.
Then utimately how did the DMK
end up?

AN HON. MEMBER: Copy of the
Constitution.

SHRI THINDIVANAM K. RAMA-
MURTHY. We had 5 perverted
geniug as the Speaker of the Tamil
Naduy Assembly. That is
thing. Once he gaid “If you burn
the Constitution, you will not be

another
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eligible to continue t{o be a Member
of the House because you have taken
oath under the Coustitution and
you have no right to insult the Con-
stitution. So, I will expel you”.
That ig what the Speaker said, Im-
mediately, what was the reaction of

the D.M.K. party which said that it’
_is going to burnp

the Constitution?
They conveyed to their cadre, “No,
no. You write it down in a page. One
page will do, a sentence will do.If
possible you burn it”. Ultimately
most of them said, “We have not
burnt the Constitution”.

SHRI V. GOPALSAMY: You want
the Constitution written by Dr. Am-
bedkar, the original script to be
burnt? Is it possible?

 SHRI THINDIVANAM K. RAMA-
MURTHY: That js not. possible,
That is why I said you enler
into it to have cheap popularity.
That is why I said that the
purpose of the D.M.K. people is
not the burning of the Constitution
or insulting the Constitution. They
know that people will rise against
them if they do'it. It is just a
mockery just to show their anger and
deflance, This ig just an act of
mockery which will get the notice of
everyone and the publicity in $he
presg will go all over India. This has
resulteq in all this. Therefore,
specially the political people who
are in public life, people who lead
the pelitical parties must have better
indulgence, better way of doing
things, better methods of expressing
their displea'sure, opposition and de-
flance. Tt ig not the Constitution or
the National Flag or the National
Anthem that should be subjected fo
it. You have your own way and
methods. ¢ Gandhiji had it. Gandhiji

-never burnt the British flag here

whep he leq the freedom movement.
The Congresg hag shown you the
wayj. \ You do . We defled the
British people by all methods. We
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got freedom. You and I, everybody
contributed. Mr. Gopalsamy’s family
has made its contribution. Everyone
of us has made the contribution. By
insulting the National Flag and
burning the Constitution, you are not
insulting the Congresg party and
the Congresg leaders here. You are
ingulting your own grandfither, your
And we are proving
ourselves smal] in the eyes of the
world, So, our nationalism ig second
to none. Including Gopalsamy, I can
say that our nationalism ig second
to none. Our respect for our past
heritage is second to none. But at
times we lose our mind and give
more weight to our muscle power.
So, let us have a better thinking in
future, let us have y better approach
in future. Thig Bill, which hag come
up today, Sir, has given us ample
opportunity to sit down in a calm
atmosphere and think ip a better way
so that we march towards stronger

integratio, of the country.

4
Sir, today some of us were sitting
in the Central Hall ang looking at
the portrait of Sardar Vallabhbhai
Pate] ang we were proud that despite
various regiong pulling in different
directions, what an action Sardar
Pate] took, what a way he has shown
to integrate the whole of India. So
alsé wheq people come to Delhi from
the south they are imbued with
better thinking. )

Sir, it is on the floor of this House—
I am happy to be in the same House
—that Arignar Anha, Gopalsamy's
leader. T happily acknowledge his
leadership, he wag such 3 big man,
gave up the demand for separation
of Tamil Nadu, his demand for the
separation of the South. 1t was done
from the floor of thig House. So, it
is only when people com. to Delhi,
come tp the North, that they under-
stand ag to how people live in this
part of the country. Till then they
think only they have the problems.
The famoug thing that the DMK was
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saying was that it #s always the
North which flourishes and the South
always goes down. But when we
come to the North we find that we
are very much better off in all walks
of life. Sir we only fee] sympathetic
or we only feel sorry for the people
in the backward States and we wish
a better life for them. Thig is how
we get enlightened. And I am sure,
that whoever that be, that people
who are so far giving thoughts to
these kinds of insults and defiance of
national gymbols will have a rethink-
ing in their minds, Op the one hand
I am happy that this Bill hag been
brought forward. Oy the other hand,
I am sorry that we arle forced to
think op the lineg of framing laws
%o restrict all these happenings. It
should have come out of our hearts,
out of our minds, out of our blood,
it should be iy our blood, Anyway,
thig Bill hag come at the right time
for a right purpose. I wholeheartedly
welcome this Bill and congratulate
my hon. friend, Mr. Sheo Kumar
Mishra, for having introduced this
Bill in thig House. Thank you.

THE VICE.CHATRMAN (SH'.P.[[.
RAM CHANDRA VIKAL): Yes, Shri
Gopalsamy.

o1q3 o) IgauiE g zzla T
FR NagamfET F 17 qifed 1

*SHRI V. GOPALSAMY. Mr, Vice-
Chairman, Sir, I rise to expresg mY
views on the National Honour and
Integrity (Protection) Bill, 1987. My
Hon'ble friend Chitta Basu is waiting
with high hopes that his Bill will
be taken up for discussion today.
But I know, Mr, M. M. Jacob would
have done hig level best to see that
Mr. Chitta Basu’s Bill does not come
up today for discussion. So, Mr.
Chitta Basu does not have to think
that becauge_of my taking more time
his Bill wil] not come up. They

*English translation of the original
speech delivered in Tamil.
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have already prepared a list of gpea-
kers and there are atleagt four more
speakers from the side of Con-
gress (I). I feel it is my duty to
record my opinion gy this Bill

SHRI CHITTA BASU (West Ben-
gal): They are pursuing their step,

. SHRI V. GOPALSAMY: Yes, this
is the stretegy they always adopt.
I had been a victim last time,

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRI M. M.
JACOB): This Bill ig very important
and therefore more people are coming
voluntarily,

SHRI V. GOPALSAMY: That suits
your purpose, Mr. Viee Chairman
Sir, many Hon'ble members spoke
on the umity and integrity of India
and about protecting the honour of
India,_ It is a fact that D.M.KX. once
demanded Dravidasthan, Mr. K. Ra-
mamurthy said a little while before
that Dr. Anna, himself gave up the
demand for Dravidasthan. I would
like to enlighten the Hon’ble mem-
bers on thig issue, Since beginning
we are demanding for Dravidasthan.
But in 1962, when China invaded
India, whep the mounted cannons of
China roared on the mountain Hima-
layas, Peraringnar Anna was released
from the (Vellore Central jail. On
coming out of the prison he went
straight to address 3 mammoth rally
that had collected in the large ground
over-looking the prison. While ad-
dressing the gathering of lakhs of
people from the estrade; Dr. Anna
emphatically declared; “There is 2
serious threat to the independence of
our country. In view of this grave
danger T am giving up the demand
for Dravidasthan”. But I wish to
remind thig august House ang also
Mr. K. Ramamurthy of the forgotten
part of Anna’s statement. In the
year 1967, on assuming the office of
the Chief Minister of Tamilnadu
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Anna delivereq a speech in the Con-
ference on Protection of Democracy
organised by the students at Abbots-
bary Palace, wherein, he made his
point abundantly clear. He said, “we
gave up the demand for separation;
but the reasons for which we de-
manded it are stil] alive gnd Delhi
Darbar alone is responsible for this”,

The need of the hour, to protect
the unity and  integrity of
the country, is that the centre
should f{reat all sectiong of the
society-racial,  lingual and re-
ligious-alike.  This is the pre-re-
quisite that the centre should do

without fear or favour. India s mul-
ti-nartite and also multi-lingual. But
a false and malicious propaganda is
being made to malign the linguistic

- mifinority, who oppose the imposition

of Hindi. These linguistic minorities,
who fight for their rights, are stigma-
tized as anti nationals. For the peo-
vle «f Uttar Pradesh, Bihar, Madhya
Pradesh and other Hindi belts, Hindi
is the mother tongue, While Hindi as
the National language and Official
language at the centre is a boon to

.the people of the Hindj belt, it is

against every interest of the mnon-
Hindi speaking people, who are for-
ced to look upon Hindi as an anatne-
ma.

The great visionary Pt, Jawahar
Lal Nehru could understand the sen-
timents of the non-Hindj speaking
people. Yesterday I was going through
the speeches of Pt. Nehru kept in the
Parliament Library. In one of his
speeches, which is Locus Classicus,
he declares that English should not
be done away with in a fit of emotion
and animosity because, English is the
door to the domain of all knowledge
of world.

TR -

My Hon'ble friend  Chidambaram
and I studied in the same College. He
was adjudged as the best orator in
English of the University ang was
alsp awarded prize. But today the
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Congress (I) is banking on his skill
of convincingly brilliant expesition
and power of illuminating elocution
in English. Though equally a good
orator in Tamil, he can speak also
in Tamil when it becomes the
official language of the nation, Today
I am speaking in Tamil, I am aware
that if we speak in Tamil there will
be communication break down; nor
it is possible to do word-to-word in-
ternretation and articulate our senti-
ments, Because we have accepted the
two language formula with Fnglish
as the associate language, T speak in
English. But I am not enamoured of
English. If Tamil becomes the Official .
language, my Hon’ble friend Chidam- .
baram and I can and will speak in™
Temil. When Pt. Nehru was told that
the South Indians are intelligent peo-
ple and are capable of learning Hindi
in a short perijod, Panditji remarked
that for the mere fact of their being
capable he would not agree to im-
pose Hindi on them. He has gone on
recorqd saying that he would be de-.
mocratic in his approaches at all
levels and would never approve of
such imperialistic attitude.

Many Hon'ble members are appre-
hensive of a danger for the unity of
India, I make a sincere Trequest ta
the Hon’ble members to turn the
pages of history with an open mind.
Did the united India exist before the
arrival of the Britishers here? Was
this large landseape, stretching from -
Himalayans to Cape Comorin, known
as United India at that time? We had
Mauriyan Kingdom. Chandra Gupta
founded his Kingdom using his mighty
sword. But his Kingdom could not
stretch beyond the Vindhyan hills,
Gupta’s age is known as Golden Age
in History., But even Gupta’s King-
dom could not reach the south bank
of Narmada, During the Mughul per- *
iod, Aurangzey, is known to have foun-
ded a powerful Kingdom. Even his
Kingdom did not stretch upto the
Cauvery 'river, So, we learn from his-
tory that the present India consisted
of many Kingdomg before the British-
ers came here. It was the ‘Iron man
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" there were many

" with an ulterior
' administration. India, as a colony un-

- Pakistan,

" tooth and nail,
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of India’ the late Sardar Vallabha-
bhai Patel who got the tiny Kingdoms
annexed {o the Indian Union.

Mr. Ramamurthy rightly said that
Kingdoms within
India, Britishers, who came to Indis
with the help of the East India Com.
pany, brought these Kingdoms toge-
ther with a view to colonize India
motive of an easy

der the British, had in it, the present
Afghanistan, Burma and
also Ceylon. Therefore under the Bri-
tish servitude, right from Kashmir to
Kanyakumari, with tormented psyche
and suppressed sentimenis, the peo-
ple conglomerateg to liberate India
from the clutches of the English, It
culminated into the independent
struggle, The impact of the struggle
was so telling that Thiruppur Kuma-

- ran, a freedom fighter from Tamil-

nadu, did not part with the National
flag clasped in his hand even while
being beaten fo death. He parted
with his soul but not the National
flag.

Mr. Ramamurthy was trying to

hammer home the elaborate history
behind the National flag. The late
lamented Dravidran Leader, E. V.

Ramasamy Periyar while in Congress
carried Khadj clothes on his shoulder
to sell to the people and to educate
them about the spirit of Swadeshi,
Once Mahatma Gandhj went and stay-
ed in the house of B.V.R, Periyar at
Frode in Tamilnadu. Mahatma Gan-
dhi said to the people around him to
go to Erode and enquire from Peri-
yor’s wife and sister about the duties
of the Congressmen, Why Periyar did
quit Congress? Because at a Guruku-
lam in Cheranmadevi in Thirunelveli
district-my native district of Tamil-

- nadu when they wanted to discrimi-

- pate against
" having two dining halls, one for the

the non-Brahmins by
Brahmin students and the other for
the non-Brahmin students, Periyar
did not agree. He opposed that move
Thereafter, at the
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Kancheepuram rally, he openly dee-

lared his disgust and promised to fight
for the right of the downtrodden,
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Mr, Chidambaram said that my
fore-fathers were in Congress. I am
really happy about it. But,we should
not forget a vital point. We should
not surmise erroneously that the Con-
gress (I) in power today is the Con-
gress that we are speaking about,
When the Congress was founded to
beat the trumpet for Independence,
there was a great Hero, Netaji Su.
bhash Chandra Bose in the Congress
Party. Latter he quit Congress. In the
South, there was Hon'ble Muthurama-
linga Thevar, who ultimately quit
Congress, Lok Nayak Jayaprakash
Narayan was in Congress; he also quit
Congress later, The late Marxist lea-
der and an ex-member of Rajya Sa-
bha, Mr. P, Ramamurthy was once
in Congress. Mr. E.M.S. Nambood-
ripad and Mr, N. E. Balaram were
alsp in Congress. Acharya Narendra
Dev took part in the Freedom sirug-
gle. Dr. Ram Manchar Y.ohia, who was
opnosing Pandit Nehru all along his
life, was in Congress, During free-
dom struggle Dr. Ram Manohar Lo.
hia was, once, made to lie down on
ice and tortured by the British. The
Indian National Congress was the one
that got us Independence, You have
np right to make any claim to the
glorious deeds of that Congress. Mr.
Satya Prakash Malavia made this
roint very clear while speaking on
this Bill,

(Intenruptions) ...
Don’t disturb; If we speak to each
other in Tamil nobodv ecan tinder-

stand and it will be difficult for the
Interpreter too...(Interruptions)...
You had your say...this is my opi-
nion ...(Interruptions)... I am build-
ding up my own view, e

Pl

Though Shri Acharya Kriplani gnd
Shri Jayaprakash Narayan were mar-
ried, they never led married life,
They practiced celibacy. Having said
all this T would like to point out one



363 Nationni Honour and [ RAJYA SABHA ] Integrity (Protection) 364

[Shr1 V. G Gopalsamy]

thing. Mahatma Gandhj never wan-
ted Congress party t0 become a poli-
tical party and gram power. He said
that the Congress was founded to get
Independence for India and it should
not centinue after achieving its goal.
But to the disappointment of Gandhi-
ji the Congress was not dissolved.

> 8ir, the people of Assam, Megha-
laya. Nagalend, Tripura, ang Manipur
are in the Indian Unjon. Dr, Ratnakar
Pandey and Shri Ram Chandra Vikal,
who ig now in Chair, spoke on this
Bill before sometime. I would like
to know from them whether Congress
leaders or Ministers have the nerve
to go and tel] the people of North
Easiern States to give up English and
learn Hindi, That region is already
under the grip of grave danger. An
Organisation known as NAMMAT is
operating  surreptitiously with its
headquarters in Burma to urge the
North Eastern States—the Gordian
knot—to secede from India, The name
NAMMAT is an abbreviation in which,
N stands for Nagaland, A for Assam,
M for Manipur, M for Meghalaya A
for Arunachal Pradesh and T for
Lripura,

The're is alsg a very serious threat
from the North. It was decided by
the leaders long before that, Jammu
and Kashmir should remain an inte-
gral part of India. The late Chief
Minister of Jammu ang Kashmir Mr,
Sheih Abdullah asked for autonomy
of State but. categorically declared to
remain in tne Indisy Union. But to-
day, in thata very State, we hear glo-
gans like ‘Pakistan Zindabad’. The
Congres: (I;, to grind ity own axe,
caused g split in the National Con-
ference. A; a result there is
simmering communal tension often
erupting ay volcanic riotg In
the State So also, you sue-
ceeded in spiliting Akali Dal and to-
day theres are three groups atleast.
Now, ‘Khalisthan® slogan 4is being
echoed with a renewed vigour every-
day ‘

Bill, 1987

I agree that the National flag has
to be honoured. Some Hon'ble mem-~
bers also observeq that there ig some
confusion, in some parts of the coun-
try, in identifying the National flag
for it resembles the flag of Cong-
ress(l). Either you should change
the colour of the Congress flag or
National flag. 1 shall come to this
point latter., Now I want to refer to
some unpleasant pages of history.
The D .M.K. hag been agitating and
protesting al] along against the Con-
stitutional provision declaring Hindi
as the National language. On 26th
January, 1965 when Hindi became
the Nationa] language, D.M.K.
launched an agitation all gver Tamil-
nadu. Thousands of people were
arrested. But what followeq was
the worst part of history. The
Indian army, meant {p protect our
borders, was unleashed on the Tamils,
Yet even, the ebullient and unyield-
ing youths fought the army coura-
geously. Eight persons including
Sivalingam, Aranganathan, Sinna-
samy, Mayavram Sarangabani, Keer-
anur Muthu ang Viralimalai Shan-
mugam and Sathamangalam Muthu
committeq self immolation. At that
time, Mr. O. V. Alagesan and Mr.
C. Subramaniam, who were Minis-
ters at the cenire, resigned and came
to Tamilnadu.

Pandit Nehru never approveg of
Hindi fanaticism. He was circums-
pect and he placed the unity of India
above everything. Even Smt. Indira
Gandhi never spoke of imposing
Hindi. Here, T wigh to reiterate the
stand of D.M.K. on the language
issue. We want that all the reglo-
nal languages should be declareq as:
officla]l languages. Till such decla-
ration is made, English alone should
be the Officlal language of TIndia.
You may not agree with me. but ¥
have the right to articulate my
views. Only a country, where our
mother tongue is the National langu-
age can be calleg our Motherland.
The sense of belonging to a Natlon
cannot be inculeated at gun point.
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An atmosphere has to be created
wherein, every individual can imbibe
National character in the natural
process.
I;ﬁsm i

" ITHE VICE-CHAI®MAN (SHRI
JAGESH DESAI) IN THE CHAIR]

An Hon’ble member was trying to
refute the charge that the ‘North
flourishes and the South perishes’.
But the fact remains that the Prime
Ministers have always been from
the North. Pt. Nehru, Shri Lal
Bahadur Shastri and Smt. Indira
Gandhi belonged to Uttar Pradesh.
Mr. Rajiv Gandhi also hails from
Uttar Pradesh. However, we had a
Prim. Minister from Gujarat for
some time. But no one from the
South could become Prime Minister
so far.

] .

SHRI THINDIVANAM K. RAMA-
MURTHY: Mr. Gopalsamy, most of
the President came from the South.
Our present President also hailg from
Tamilnadu.

SHRI V. GOPALSAMY: But the
powers are vasted in whom? The
President or the Prime Minister? We
have seen how Presidents struggled
in vain to execute their wishes. And
we know what regards the Prime
Minister hag for the Institution of
President. T don't want to dig .up
the issue. My friend is unnecessari-
ly dragging me into it.

Mr. Vice-Chairman, Sir, it was
said that we should respect and
regard the Republic day and also
the Independence day. They also
said that Constitution shoulq be res-
pected. With great anguish and
deep distress, I would like to tell
Mr. Ramamurthy that we did not do
it for cheap popularity... (Interrup-

We admitted even in the Court that
we burnt some parts of Constitution
... (Interruptions). ..

There are the Court records.

[ 26 FEB, 1988 ]

Integrity (Protection) 366
Bill, 1987 ;.. ©iE
SHRI THINDIVANAM K. RAMA-
MURTHY: Yes, yes. How about
your party Leaders?

SHRI V. GOPALSAMY: If you
have the guts you get thoge records.

THE VICE-CHAIRMAN (SHRI
JAGESH DIESAD: No, no, side
comments please.

SHRI THINDIVANAM K. RAMA-
MURTHY: Sir, I take his challenge
... (Interruptions) . ..

SHRI V. GOPALSAMY. I deposed
before the Court.

SHRI THINDIVANAM K. RAMA-
MURTHY: Don't give wrong facts
to the House. Your party Leaders:
did go back in the Court.

SHRI V. GOPALSAMY: What
wrong facts? You are totally con-
fused. 1 was quietly listening to
you. Now. when I say 1 deposed
before the Court, why are you gett-
ing annoyed?

SHRI A. G. KULKARNI (Maha- .
rashtra): Mr. Gopalsamy, just a
minute. Can you give us a trailer
in English about what you said?

SHRI V. GOPALSAMY: Ves, I
will do it.

SHRI P. CHIDAMBARAM: I haye
no doubt that Mr. Gopalsamy de-
posed before Court that he conscious-
1y burnt a copy of the Constitution.
But that, I think, is not a matter to
be proud about. It is a matter to
be ashamed of ... (Interruptions)...

SHRI V. GOPALSAMY: That is
different.

-

SHRI VITHALRAO MADHAV-

RAO JADHAV (Maharashtra): S8ir.

T am on a point of order...(Inter-
ruptions) ... just a minute.

SHRI V. GOPALSAMY: 1 have
only seven minutes. 1 have to, com-
plete it
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SHRI VITHALRAO MADHAV-
RAO JADHAV: My point of order
is different. Mr. Gopalsamy is
speaking very fast, but the interpre-
tation is not in the same speed.

SHRI V. GOPALSAMY: That is
why we want Tamil also to become
the Official language... (Interrup-
tions)... That is my arguments.
Then only, we will fee] that we are
equal citizens in this country. Other-
wise when we visit this place, we
feel, we are foreigners in this coun-
ry. Because it has become the foun-
tain heag of Hindi fanaticism...
(Intenruptions) ...

Mr, Vice-Chairmay Sir, I want +to
make one thing clear to those who
say that we shoulg respect the Re-
public day, the Independence day
an the National flag. In the Natio-
na] flag there ig Ashok Chakra, in-
scribeq at the centre. Why is it
there? Ashoka invaded Kalinga.
But after that victorious war, the
emperor Ashoka became gn apostle
of peace. So you chose the Ashok
Chakra as a symbol of peace and
in honour of Ashoka. But what is
going in Srilanka? Jayawerdene, the
President of a racist regime, was
your honoured guest on the Repub-
lic day, If it was your sincere wish
that all the citizens should take part
in the Republic day celebrations, you
would not have done this. Inspife of
condemning him, you accorded him
a red-carpet’ welcome, You even cele-
" prated that event. You 'did every-
thing to humiliate us.

SHRI V. NARAYANASAMY
(Pondicherry): He is talking some-
thing that is not relevent to this

subject. (Interruptions)... Tacii
SHRI V.. GOPALSAMY: I am

speaking very relevantly ...(Inter-

ruptioms) ... because they referred

to the Republic day. While celebrat-
ing the Republic day you invited a
monster here. .. (Interruptions) ...~
SHRI V. NARAYANASAMY: Hon'
ble friends, so long he has been

Bill, 1987

telling that he wants to respect the
Nationa] flag and symbol and every-
thing. But he puts a question mark
there. Whether any Indian will say
that he will not respect the Nation-
al flag and National symbol? (Inter-
TUPLions) ...

- - . T
PR o

SHRI V. GOPALSAMY: Mr. Vice-
Chairman Sir, I think my Hon'ble
friendg of the Congress (I) will res-
pect my right to speak I am sure,
the Hon’ble Minister will agree
with me. You are in majority.
Many of you will get chance to arti-
culate your views. Ten of you can
answer for what I gay now, You
have such talented people on your
side. I once again reiterate my right.
to speak in thig august House. My
viewg may not be agreeable to you.
But Sir, I would like to ask whether
it was right on the part of the Go-
vernment to invite Jayewardene on
an occasion to be celebrated through-
out the country, and treat him as an
honoured guest for five days, woun-

ing the feelings of a commu-
nity. In last November,
Jayewardene came to Delbi after

attending the SAARC at Kathmandu.
While staying in the capital he cast
aspersions on the thep Chief Minis- -
ter of Tamilnadu, the Jate Mr. M. G. R.
... (Interruptions) ...

Because he i no more, I am not re-
ferring to him for any political gain.
If you go through the records of
Rajya Sabha you wil] fing it there.
I asked about it on the floor of this
House, Even when Mr, M.G.R. was
alive, I questioned the propriety of
a Visiting foreign dignitary misusing
the diplomatic privileges to cast as- -
persions on a Chief Minister, You ask
for yourselves, whether such an im-
propriety was ever committed in the
Independent ‘India, I stil]. wonder
how this was taken so flippantly hy
the centre. I also asked if it wag pro-
per and palatable on the part of Mr.

. | .
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Rajiv Gandhi to have been a silent
witness to such a derogatory utter-

. ance. That js what I ask even today,

If you are really serious and commit-
ted to the unity and integrity of
India, you should learn to respect of
the sentimentg of ail sectiong of so-
ciety. If you refuse to respect, I am
afraid, the unity and integrity of In-
dia cannot be protected. When I say
s0, I am aware, you will cal] me an
anti-national.

1 am reminded of certain remarks
by the Prime Minister. After assum-
ing the Office of the Prime Minister,

} Mr. Rajiv Gandhi, in 4 speech dur-

sty

ing his visit to the Norlh Eastern
States, launched wild allegations on
the opposition leaders calling them
anti-nationals. Are the opposition
leaders anti-nationals? Ig patriotism
the monopoly of Congress (I)? The
remarks of the Prime Minister were
not only uncalled for but also high-
ly condemnable. Those in power at
the centre often forget that India is
a federal State comprising of differ-
ent ethnic groups each having its
distinet cultural identity and langu-
age.

My Hon’ble friend and Minister of
State for External Affairs Mr. Nat-
war Singh is here to make a state-
ment condemning the decision of the
South African Authorities to ban 17
Anti-Apartheig Groups in South
Africa. But what you havz2 done in
Srilanka? With a gense of paralysing
calamity, with a bleeding heart, I
would like to ask vou a question.
Why are you all out to protect the
unity of another country using our
army? Who are we to decide the
political destiny of an ethnic group

on a foreign soil? You say that a
neighbouring country should not
be divided. It it be so, who

divided Pakistan? Why did you-send
our army, commanded by Field Mar-
ghal Maneckshaw to’ the erstwhile

7 Tast Pakistan? Why did we say that
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Dhaka should not be under Karachi?
Because, we thought that was the
right thing to be done on humani-
tarian grounds. And the humanita-
rian flag fluttered atop the most in
Banglade‘sh.

But when the plight of the Tamil
in Srilanka—who have an affinity
with our country—attracted the same .
humanitarian grounds, though far
more deservedly, they have been let '
down jp the most inhumane man-
ner. The humanitarian flag was
loweredq to half mast whep the ques-
tion of protecting the Tamils arose.
Having done this, who are we to
exterminate the liberation ‘Tigers,
fighting to liberate from the clutches
of Singhla racist regime? You have
sent one lakh Indian troops to Sri-
lanka, You are spending 4 crores of
rupees everyday. You are spending
this money to kill whom? Our own
people: the Tamils and our soldiers,
Our people are fighting cach other
and getting killed while Jayewardene
is  having a villainous laugh ar
a  spectator of the fratricida.
events happening on This soil.
I only plead with you to look at the
tragic plight of our people. Blood
of our brethren flows into the sea
widowing our women-motherg and
sisters. This must be stopped imme-
diately,

Without bothering to put an end
to thig ongoing tragedy Mr. Rajiv
Gandhj has gone on record saying
that “The Tamil Tigers represent
none”, Mr. Rajiv Gandhi hag a'leg-
ed to have promised Jayewardene
that he would get Mr. Prabakaran
beheaded and keep hig head at the
feet of Jayewardene, You have de-
cided to kil} Mr. Prabakaran. Pra-
bakaran may die, Prabakaran may
be killed. But the flame of freedom
1t by the Tigers will keep ¢glowing
for eyer. It can never be put out
(Interruptions) ... Unity and inte-
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3n Statement

[Shri V. Gopalsamy]
grity cannot be forced on people. A
climate has to be createq in which
this can be assimilated in a natural
process.

$.00 P.M. : Lo

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Mr, Gopalsamy,

you can continue next time.

SHRI A. G. KULKARNI: Mr.
Vice-Chairman, Sir, I just want to
know—and I think Mr. Chidambaram
wil} tell me on this—whether the Ta-
mil language can only be spoken in
shouting voice. This was a jarring
note being played. In Rajya Sabha it
should be a melodious voice.

SHRI V. GOPALSAMY: That de-
pends on the issue. May I continue?

THE VICE-CHAIRMAN
JAGESH DESAI): No. You can con-
tinue next time. Mr. Natwar Singh
is to make g statement, ‘
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‘STATEMENT BY MINISTER

REGARDING THE DECISION OF

THE SOUTH AFRICAN AUTHORI-

TIES TO BAN 17 ANTI-APARTHEID
GROUPS IN SOUTH AFRICA

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI K. NATWAR
SINGH): I rise to express on behalf
of the entire membership of ‘this

House ang the Government and
people of India our deep sense
ot outrage and dismay at the

decision of the South African
fairs condemning of the South African
anthorities to ban all activities of 17
anti-apartheid organisations in South
Africa which we unreservedly con-
demn. The denial of the right to en-
gage even in peaceful protest against
the abhorrent system of apartheid is
not only another viclous assault on
liberty in South Africa, but also @
clear demonstration that the dracon
fan measures in force under the state
of émergency have tofally failed 0
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by Minister 372
extinguish the flame of nationalism
and the spirit of defiance on the part
of the brutally oppressed masses of
South Africa. The time has surely
come for the international communi-
nity to address itself in all earnest:
ness to the urgent challenge of dis
mantling apartheid by all available
means. In this hour of tria]l the Go-
vernment and people of India reile
rale their firm and unequivocal sup-
port for the valiant struggle of the
oppressed masses of South Africa to
undo apartheid and to establish a de-
raocratic policy in that country.

SHRI B. SATYANARAYAN RED-
DY (Andhra Pradesh): I fully sup-

port this statement of the Minister ot .4

Staie in the Ministry of External Af
fairs condemning of the South African
decision to ban 17 anti-apartheid or:
ganisationg in South Africa. We are
really very unhappy that stil] the ra-
cist Government in South Africa is
continuing with its illegal racist and
unhumanitarian activities on that soil.

In fact, the South African Govern
ment has suppressed the majority
righty of the South African people
and it ig still running a White mino-
rity Government against the wishes
of the whole humanity, We ars
proud that the nations of the world,
including India, are wholly in sup-
port of the African people struggle
arainst apartheid being continued in
South Africa. We fully  aassociate
ourselves against apartheid and we
must take every step to see  that
these illegal and evil designs of the:
South African Government should
not centinue and should not succeed.
India must take all necessary steps
» mobilise the world public opinion
angd call, if necessary, a meeting of
the non-aligned  nations and other
Commonwealth nations to see  that
South Africa puts an end to this
policy of banning 17 anti-apartheid:
organisations in South Africa. '

1 would like to have an assurance
from the Minister whether the Gov~
ernment of India wil] take a lead Im



